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(Group-II)
NOTIFICATION
Jaipur, September 14, 2011

No. F. 2(36) Vidhi/2/2011.—In pursuance of Clause (3) of
Article 348 of the Constitution of India, the Governor is pleased to
authorise the publication in the Rajasthan Gazette of the following
translation in the English language of the Rajasthan Rajvittiya
Uttardayitva Aur Budget Prabandh (Dvitiya Sanshodhan)
Adhiniyam, 2011 (2011 Ka Adhiniyam Sankhyank 18):-

(Authorised English Translation)

THE RAJASTHAN FISCAL RESPONSIBILITY AND
BUDGET MANAGEMENT (SECOND AMENDMENT)
ACT, 2011
(Act No. 18 of 2011)

[Received the assent of the Governor on the 12" day of

September, 2011]
An
Act

further to amend the Rajasthan Fiscal Responsibility and Budget
Management Act, 2005.
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Be it enacted by the Rajasthan State Legislature in the
Sixty-second Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Fiscal Responsibility and Budget
Management (Second Amendment) Act, 2011.

(2) It shall be deemed to have come into force on and from
31" day of March, 2011.

2. Amendment of section 6, Rajasthan Act No. 7 of
2005.- For the existing clause (¢) of section 6 of the Rajasthan
Fiscal Responsibility and Budget Management Act, 2005 (Act No.
7 of 2005), the following shall be substituted, namely:-

“(c) restrict its total outstanding debt upto 39.3, 38.3, 37.3
and 36.5 per cent of Gross State Domestic Product for
the financial year 2011-12, 2012-13, 2013-14 and
2014-15 respectively;”.

TR T,

Principal Secretary to the Government.
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